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Notes of the Registry

Orders of the Tribunal
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rder dated: 15.09 2006 !

Heard Mr. DJMishra, Ld. Counsel for the
Applicant and Mr. SeK.0jha, Ld. Standing Counsel
for the Respondents.

In course of hearing, it revealed that
the representation is stated to have been filed
peface FA & CAD, 5.E.Rly.,Garden Reach,Kolkaty/R-3)
and DP(/DRM,Chakradharpur/ (R-2), who are directed
to finalize the claim of the Applicant on merit
within a period of three months fran the date
of mceipt of a copy of this order.

The 0.A. is disposed of accordingly.

Copies of this order be given to the

Id. Counsels far both the parties.
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